Registered No. HSE/49. : . [Price : Rs.2-00 Paise

]

= -
BOFHRE TS
THE ANDHRA PRADESH GAZETTE

PART IV-A EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 2] AMARAVATI, MONDAY, 14 MARCH, 2022.

ANDHRA PRADESH BILLS
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- The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 14® March, 2022.

L. A. Bill No. 2 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH CHARITABLE

AND HINDU RELIGIOUS INSTITUTIONS AND ENDOWMENTS ACT,
1987. ' :

Be it enacted by the legislature of the State of Andhra Pradesh in the
seventy-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Charitable and Hindu
Religious Institutions and Endowments (Amendment) Act,2022.

(2) It shall be deemed to have come into force with effect from 15%
September, 2021.

2. Inthe Andhra Pradesh Chaﬁtable and Hindu Religious Instifutions and

Endowments Act, 1987 (hereinafter referred to as the Principal Act), after
section 97-B, the following new sections shall be added, namely,-

Nomination of
special invitees
0 TID Roard Board shall be nominated by the Government with such number of
and their terms :
and functions.

ThgTRL (1) Special invitees to Tirumala Titupati Devasthanams

persons, not exceeding five, as the Government may deem fit.

J-15/40 ; (1]

Short title and -
Commencement.

Insertion of
new sections
97-C,97-D. Act
30 of 1987.
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Amendment of
section 103.

Repeal and
Savings.
Ordinance No.2
0f 2022,

(2). (i) The special invitees shall tender advice to TTD Board for
effective functioning of the Board.

(ii) The special invitees will not have any voting right, in the
meetings of the Board. '

(iii) The term of special'invitees to TTD Board shall be
" coterminous with the tenure of the TTD Board. '

(iv) Their privileges shall be prescribed by the Government from
time to time. -

(v) Any person who incurs disqualiﬁcation undér Section 19(1)

of the Act is not eligible to be nominated as Special invitee.

Nomination of special | 97-D. (1) Special invitees to Tirumala Titupati Devasthanams
invitees to Tirumala
Titupati Devesthanams

?ﬂd ttl}eir termsand | of persons, not exceeding fifty, as the Government may
unctions :
deem ﬁt.

shall be nominated by the Government with such number

(2) (i) The special invitees shall tender advice to Tirumala Titupati
Devasthanams for wclfare of devotees / pllgrlms and in prov1d1ng facilities to

them.

(ii) The tenure of the Invitees to the Devasthanams shall be coterminous
with the TTD Board. The terms and privileges shall be as prescnbed by the
Government from time to time.

_ (iii) Any person who incurs a disqualification under Section 19(-1) of
the Act is not eligible to be nominated as-Special invitee.”.
30 Inthe princibal Act, in section 103,-

LN in the sub-heading, after the word “ Member”, the words “ or
Special Invitee of Tirumala Titupati Devasthanams Board or Tirumala Titupati
Devasthanams” shall be inserted. '

(2)  insub-section (1), after the words “ex-officio member”, the
words “or a special Invitee of Tirumala Titupati Devasthanams Board or
Tirumala Titupati Devasthanams ” shall be inserted. :

(3)  insub-section (2), after the words “ the member ”, the words
“ or the Special invitee of Tirumala Titupati Devasthanams Board or Tirumala
Titupati Devasthanams ” shall be added. »

4. (1) The Andhra Pradesh ‘Charitable and Hindu Religious Institutions
and Endowments (Amendment) Ordinance, 2022 is hereby repealed. ‘

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under
this Act.



14" MARCH, 2022] ANDHRA PRADESH GAZETTE EXTRAORDINARY

STATEMENT OF OBJECTS AND REASONS
. AnAct further to amend the Andhra Pradesh Charitable and Hindu Religious

Institutions and Endowments Act and to validate the Notifications issued by the
Government in nominating special invitees to TTD Board and Tirumala T: irupati

Devasthanams and other matters.

The TTD has dedicated itself to sérving pilgrims who visit Tirumala and
‘Tirupati and provides facilities to make “their pilgrimage a unique and spiritual
experience while also working towards preserving the serénity and sanctity of the
sacred Tirumala-Tirupati area. Thus, the scope of TTD administration spans across
fields of development, works, engineering, finance and accounting, marketing, media
and publication, forestry, water supply and human resource management. The scale
and scope of these activities necessitate the inclusion of special invitees from various
fields so that the trust board and Tirumala Tii'upati Devasthanams is adequately
-equipped by virtue ofits size, expertise and the cumﬁlative experience of the members
to successfully administer TID:

In view of the above and in order to preserve the social economic religious
and environmental character of the TTD and to abide by the principles of welfare
for pilgrims devotees and the public at large, it is necessary to appoint special
invitees to TTD Board. The Special invitee will be given privileges on par with the
Membérs of the TTD Board regarding darshan of Lord Sri Venkateswara Swamy.
However, the * said invitees would not interfere with the functioning of the TTD

Board nor vote in any proceedings, except to the limited extent of sharing their

inpﬁts for the betterment of the amenities to the pilgrims of TTD; ;

In pursuance thereof the Government by way notifications, nominated
special invitees to TTD Board and Tirumala Tirupati Devasthanams vide.
GOMS No.568 and 569 dt. 15.09.2021. The Hon’ble High Court of Andhra
Pradesh was pleased to pass interim orders in Writ Petitions suspending such
nomination on prima facie opinion that the nomination of special invitees are not in
accordance with Section 96(1 )‘of Act, 1987, whereby TTD Board and Tirumala
Tirupati Devasthanams have not been in position to avail the services of special

invitees to achieve better administration;

The amendments proposed vide this Ordinance with retrospéctive effect,
with effect from the date on which the Govt, appointed the special invitees to provide

legislative sanction for the said appointments, and in order to remove the basis for
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the interim orders passed by the Hon’ble High Court and to validate such
appointments; '

Due to the prevalenée of COVID-19 pandemic, the sessions of the
Legislature is not likely to be commence and/or legislative business is likely be

transacted in near future;

Accordingly, Government have decided to amend the said provision of the

Act suitably. It has therefore become necessary to amend the said Act.

As the Legislatur_e was not then in session, having been prorogued, and it has
been decided to give effect to the above decision immediately, the Andhra Pradesh
Charitable and Hindu Religious Institutions and Endowments (Amendment) Ordinance,
" 2022 (A.P. Ordinance No.2 of 2022) was promulgated by the Governor on the o
February, 2022. '

The Bills seeks to replace the said Ordinance.

VELAMPALLI SRINIVASARAO,
MINISTER FOR ENDOWMENTS.
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 MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2, of the Bill authorizes the Government to issue notiﬁcations in respect

of the matters specified therein and generally to cany out the purposes of the Act.

All such notifications issued, which are intended to cover the matters mosﬂy
of procedural in nature are to be laid on the tabie of the both Houses of the State
Legislature and will be subject to any modifications made by the Legislature.

The above provisions of the Bill regarding delegated legislation are thus of

normal type and mainly intended to cover matters of procedure.

VELAMPALLI SRINIVASARAO,
MINISTER FOR ENDOWMENTS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE ANDHRA
PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Charitable and Hindu Religious Institutions and
Endowments (Amendment ) Bill, 2022, after it is passed by the Legislature of the
State may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

" VELAMPALLI SRINIVASARAO,
MINISTER FOR ENDOWMENTS.

P.BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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